
CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 OOl

Dated . .'T .......................

Registration No.

. Applicant (s)

VERSUS

. . .  Respondent (s)

A copy of the ORDER dated................................................................passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.

■«

16.12.2005 I

.Applicant by Shri K .L . Kachi on behalf of  
Shrl M.R. Chandra* . , ^

. Heard th e  lea rn ed  c o u n se l f o r .  . t h e  a p p l ic a n t . 
This<CCP I s  moved by th e

initiate contempt proceedings under the 
of courts Act, for non-compliance of 
the Tribunal dated 1 6 th :M arch,.2005 passed in OA 
'No.''524/2004* The learned counsel, for the 
respondents shri M .N . Banerjee. standitig counsel , 

for Railways submitted .that, the '
Court ofifMP has directed the ^respondents to file  i 
the XJI?dtjKiJKX)chKXim3Qa'review in the 
The learned counsel for the respondents thus
submitted that this CCP has become infructuous. I 
The learned counsel for the applicant did not

opposs0 to itf.  ̂ jAccordingly, the CCP is dismissed as ____

in f r u c tu o u s .
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